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The 23" May 2017

No. 4/B-1-10-03/2016-4229/H.P—In exercise of the powers conferred under Section 55,
read with Section- 94 of the Bihar Police Act, 2007 (Act 7 of 2007) the Governor of Bihar is pleased
to make the following amendments in Rule 663 of the Bihar Police Manual, 1978 with effect from
the date of issue of this notification :-

AMENDMENT
(RULE 663)

1. Insertion of new Sub-para in Rule 663 of Bihar Police Manual, 1978. After Sub-
rule (d) in Rule 663, following new Sub-rule (e) shall be added : -

"(e) (i). For appointment on compassionate ground in the office of the Director
General of Police and it's attached offices, a four member Central Compassionate
Committee at the level of Police Head Quarters shall be constituted as follows :-

(a)  Additional Director General of Police (H.Q.) - Chairman
(b)  Officer of the rank of Inspector General of Police —  Member
(c)  Officer of the rank of Deputy Inspector General of Police —  Member
(d)  Officer of the rank of Assistant Inspector General of Police —  Member

[Members shall be nominated by Director General of Police, among whom
one officer shall must be from Scheduled Caste/Scheduled Tribe]

(i1)) For appointment on compassionate ground in Zonal/Range/District/Unit/
Police Training Centre etc. offices, District Compassionate Committee shall be
constituted as follows :-

(a) Concerned Senior Superintendent of  Police/ — Chairman
Superintendent of Police/Commandant/Principal

(b) Two officers of the rank of Deputy Superintendent of — Member
Police, who shall be nominated by the concerned Deputy
Inspector General of Police and among whom one must be
from Scheduled Caste/ Scheduled Tribe
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(ii1)) The Compassionate Committees constituted under clause (i) and (ii) of this sub-
rule shall make recommendations for appointment on the post of Constable
(Grade Pay- Rs. 2000/-) and on other posts of Group 'C' and 'D' having Grade
Pay less than Rs. 2000/- under State Police."

By order of thr Governor of Bihar
RANJAN KUMAR SINHA,
Additional Secretary to Government.
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